IN THE CENTRAL ADMINISTRATIVE TRIBUN AL
CUTT?L.R BENCH:CUTT2CK,

ORIGINAL A-PLICALION NO, 584 of 1995,

Cuttack this the [l day of Octover, 1993,

RAJT MOHAN S AHOO, e oo APPLICANT,
' VRS.
UNION OF INDIA & OTHERS. ecee RESPQIDENIS,

( FOR INSTRUCTIONS )

.1. Whether it oe referred tothe reporters or not?

Yé;) .

3. whether it be cirCulated to all the Benches of the

Central Adfiinistrative Tribunal or not? !/O :
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(sogﬁ I}H uOI"D @ J’ 5 (G, NARASI “HAM
VICE-CH ATRMAN L\ . ME M3ER(J UDICI aL)
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CENTRAL 2OMINISTRATIVE TRIBUN AL
CUITA K BENCH sCUTLACK,

ORIGINAL APPLICATION NO, 584 OF 1995,
Cuttack this the [ day of October,1938,
CORAM;
THE HONQURABLE MRe SOMNATH SOM, VICE-CHAL RMAN
AD

THE HONOURASLE MR, G,NARASIMHAM, MEMBER(JUDICI AL)

Rajmohan $ahoo, aged about 29 years,

son of Kshetramchan Saho3, resident of

Matha Sahi,Tulasipur, Po.Cuttack-s,

P.S.Bidanasi, City/Dist,Cuttack, eses APPLICANT,

By legal Practitioner 3 M/s.R.3.Mhapatra,N,J.Singh,
J.K.Nayak, s, Sarkar, Miss,B, Rath,

Advocates,

-Ve rsus-

1, Union of India represented through
its Secretary, Government of Indisa,
Ministry of Information & Broalcasting,
@astri Bhawan, New Delhi,

2, Director (eneral,Doordarshan,
Mandi House,Doordarsan Bhawan,
New Delhi,

3, Director,Doxdarshan Kendra,

Bhubane swar, PO, Bhup ane swar-5,
Dist,khurda, Orissa, oo RESPONDENTS.

By legal Practitioneri- Mc. U, 3, Mohapatra,

additional Standing Counsel(Central)
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O R D E R

MRe Go NARAST MHAM, ME MBER(J UDICI AL)

Applicant rendered service on casual basis
as Lighting Assistant under Respondent No,3 from 1985 to
1991 on the bhasis of contract executed between him and
Respmdent No, 3 vide Annexure-2 series, Heé and many other
Casual Artists under the Respondents filed Original
Applicaticn No, 441/1992 before this Tribunal for regularisation,
Thig Original 2pplication alongvith O, A Nos, 362/92 and
562/92 filed by similar casual workers were disposed of
on 16,11,1993 with a direction to the Respondents to
prepare a senicrity list Kendriyawise and appoint the
incunipents basing on their seniority as and when vacancy

arises in future,

2+ In this Original ppplication, the main relief

sought is for regular appointment in the available vacancy,

3, Respondents do not dispute the period of
service rendersd by the applicant on casual basis, According
to them, as per the seniority list prepared, spplicant's
position is at Sl,No.l, He could not be regularised due

to non-availability of vacancy,Though vacancies occurred
due to promotion Of three Lighting Assistants, the vacancies
have been abolished as per the GOwermmment Instruction,
Respordents assured that as and when vacancies occur,the
applicant's case for regularisation as Lighting assistant
will be considered,No rejoinder has been filed Chalienging

the stand of the Respondents as to non-availapility of

vacancies, Hence it is clear that there is novacancy available
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in the post of Lighting Assistant to Consider the ¢ ase

Oof the Applicant for regularisat ion,

4, In view of the assu‘ranCe of ReSp\ondend:s,

in their counter that the applicant peing at‘ the top

of the seniority list, he is eligible for regularisation
as hig_hting Assistant , applicant should not entertain
any apprehension though in fact, he has not been in casual

duty since 1995, The application is dispoged of accordingly,

No cosgts.
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VICE-CHAIF\%J / 0. ‘? ME MBER(JUDICI AL)
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